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PART 1V

Aot of {he Gujsral Loeislatuse and Ordinances paomulgated and Keguiations made by the
Governor.
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GUIARAT ACT No. VIII OF 1961, fifvther to amend the Bombay Entertainments Pacss

/ Duty Act, 1923 ‘ , 28-27
The following Act of the Gujarat Legiz’s}&mre, having been assented to

by the Governor on the 31st March 10661 is hereby published for general
information, - >

M. G. MONANI,
Secretary to the Government of Gujarat,
Legal Department. :

GUJARAT ACT No. VIII OF 1961 o

( Fivst published, after having received the assent of the Governor
in the ** Gujarat Government Guzelte  on the
3lst March 1961,

An Act further to amend the Bombay Entertainments Duty Act, 1923

It is hereby enacted in the Twelfth Year of the Republic of India as
follows :(— v o

1 (1) This Act may be called the Bombay Entertainments Duty S
( Gujarat Amendment ) Act, 1961. and com-

. ’ : ’ ‘ ‘ 4 mam:men%
_ (2) Tt shall come into force on such date as the State Government ‘
may, by notification in the Official Gazette appoint.
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i

Amendment o Ty the Bombay ﬁ%%&ﬁ&zﬁsz&ﬁfs Duty Act, 1923, fi}i‘ clause (b} ef
of section 8

of Bom. 1 of Sub-section (1) of qgf{f%z@n 3, %ﬁ& i‘@ﬁnmﬁa clause ghaﬁ be substituted,
1g2s.  mamely o

* “b} in any other 0886 —

(1) within the limits of the Jities and cantonments of ,&xme&ab&d
Surat, Baroda, ,‘Sgavﬁs,g , Bajkob and &a:zwms,' it %he p&ymgnt fe;:
&’imzﬁsm*lm

{2) does not exeesé 40 naye mg@e} 25 per cent. of sueh payment ;

(%) exceeds 40 naye paise, but does not exceed one rupee and forty
mgx& paise, 30 per cent. of such payment ;

4it) exceeds one rupee and forty nay snPe;zzs@, but does not exceed
*thz'ﬁe rupees, 400 per cent, of seubh payment ;

{i%) exceeds three rupees, 50 per cont. of such }}avme‘m}
and .

(11} in any other area, if the poymenti fov admissiop—

(1) does not exceed one yhg}% and fé}?i‘i naye Paise. 25 pe,f cent,
of such payment;

(ii) exceeds one rupee and forty naye szea but éaeﬁ not exceed
three rupees, 30 per cent. of such payment ;

(ii7) exceeds three rupecs, per cent. of such payment, ',

S

 PBINTED AT THE GOYERNMENT PRESS, BARGLA,




“EaxtraNo.48 - ~ " - - - - " REGISTERED R0. G-448

* Ut Gufarat Government Gasette
EXTRAORDINARY

PUSLISHKD 8Y AUTHORITY

Vol. IV} MONDAY, APRIL 15, 1963(CHAITRA 25, 1885

Separate paging is given to this Part in order that i may be filed an 2 separate
compilation.

PART IV

Asls of Ow Guisrst Leghfaturs and Ordinan
asd Bogulatlens wmade by the Go::nwmmm

The following Act of the Gujarat Legislature, having been assenfed to by the
Governor on the 15th April 1963, is hereby published for general information.

M. G. MONANI,
Secretaty to the Government of Gujarat,
Legal Department.
GUJARAT ACT NO. XVII OF 1963.

(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 15th April 1963).

An Act further to amend the Bo'mba_y Entertainment Duty Act,
: 1923 so as to increase the tates of duty,

It 18 hereby enacted in the Fourteenth Year of the Republic of India as follows:—

1. (I} This Act may be called the Bombay Hntertainments Duty (Gujarat shore titte
Amendment} Act, 1963.

and comm-
encement,
{(¢) 1t shall come into force on such date ag the State Government may by noti-
fication in the Official Gazette appoint.
™~
2. In section 3 of the Bombay Entertainments Duty Act, 1923,— Amendment
of seotion 3
{1)- in sub-section (1) for clause'(b), the following shall be substituted, namely:— 0’; 1195;;1- 1

68
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“(b) in any other case,—

(1) within the limits of the cities and cantonments of Ahmedabad, Surat,
Baroda, Bhavna.ga.r Rajkot and Jamnagar if the payment for admission —

(¢) does not exceed one rupee, 30 per cent of such payment;

(u) exceeds one rupee, but does not exceed one rupee and mxty naye
passe, 35 per cent of such payment;

(#93) exceeds one rupee and sixty naye paise, but does not exceed two
rupees and sixty naye paise, 46 por cent of such payment;

(iv) exceeds two rupees and sixty naye paise, but does not exceed
three rupees and sixty naye paise, 50 per cent of such payment;

(v) - exceeds three Tupees and sixty naye paise, 60 per cent of such pay-
ment; and

(II) in any other area, if the payment for admission—
{3} does not exceed forty naye paise, 25 per cent of such payment;

(#9) exceeds forty naye paise, but does not exceed one rupee and sixty
naye passe, 30 per cent of such payment;

(#3) exceeds one rupee and sixty naye paise, but does not exceed two
rupees and sixty naye paise, 40 per cent of such payment;

(¥v) exceeds two rupees and sixty naye paise, but does not exceed
three rupees and sixty naye passe, 50 per cent of such payment;

{v) exceeds three rupees and sixty naye paise, 60 per cent of Such pay-
ment.”

(2) after sub-section (2), the following sub-section shall be inserted, namely:—
“(3) Save as otherwise provided, every ticket, pass or other document

isaued for admission to an entertainment shall state the-total amount including
the amount of duty payable for admission to such entertainment,”.

PRINTED AT THE GOVERNMEMNT CENTRAL FRESS, AHMEDABAD.
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated
and Regulations made by the Governor,

Veol. VI

The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 22nd April 1965 is hereby published for general information.

B. V. PARANJAPE,
Joint Secretary to Government of Gujarat,
Legal Department.
GUJARAT ACT NO, 9 OF 1965. _
(First published, after having received the assent of the Governor in the
“Gujarat Government Gazette” on the 27th April 1965).

Ap Act further to amend the Bombay Entertainments Duty Act, 1923 for
certain purposes.
1t i3 hereby enacted in the Slxteenlh Year of the Republlc of Ind!a as
follows : —

1. (B This Act may be called the Bombay Entertainments Duty (Gujarat Bhgrt titte

Amendment} Act, 1965.
(2) It shall come into force on the Ist day of April 1965.

2. In section 4 of the Bombay Entertainments Duty Act, 1923, in sub-sec- Amendment

m tion (I) for the words and brackets “engraved or adhesive stamp (not before

of Bom, I of
1938,
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PART IV

Acts of the Gujarat Legislature and Ordinances promulgated R
and Reguiations made by the Governor. A
The following Act of the Gujarat Legislature, having been assented to by the
Governor on the 4th December 1965 is hereby published for general information.

SUMANT M. VIDYARTH]I,
Sccretary to the Government of Gujarat,
Legal Department

GUJARAT ACT NO. 28 OF 1965.

( First published after having reccived the assent of the Governor in the
“Gujarat Government Gazette” on the 6th December 1965.).

An Act further to amend the Bombay Entertainments: Duty Act 1923 for the pur-
pose of increasing the rates of entertainments duty and providing for the levy
of tax on advertisements exhlblted at entertainments.

It is hereby enacted in the Sixteenth Year of the Republic of Indlg as follows ; —

1. () This Act may be called the Bombay Entertainments -:'Duty (Gujarat guort title
Second Amendment) Act, 1965, and comm.

. encement.
(2) It shall come into force on such date as the State Government may, by

notification in the Official Gazetle, appoint.

2. In the long title of the Bombay Entcrtammems Duly Act 1923 (hereinafter , . -ament.
J\ S Bom 1relferre.d to as “the principal ‘Act”), for the words “enteflainments iri the State of of lon

Bombay” the words “entertainments and 2 ' tax in respect of certain forms of B:,II;"I of
1923 advertisement céh"bltcd at such entertainments in the Stafe of Gujarat" shall be 1923.

3 “,_ " substituted. g

! 10 O S
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Amendment

of preamble

to Bom, 1
of 1923,

Amendment

of section

3. In the preamble to the principal Act, for the words “entertainments in the

State of Bombay” the words “entertainments and a tax in respect of certain forms
of advertisement exhibited at such entertainments in the State of Gujarat™ shall
be substituted.

4. In section 1 of the principal Act, in sub-section (), after the words “Enter-

1 of BomX tainments Duty” the words “and Advertisements Tax> shall be inserted.

of 1923

Amendment

of mection

S. In section 2 of the principal Act, after clause (2), the following clauses

2 of Homi Shall be inserted, namely ; —

of 1928,

Amendment
of section
3 of Bom,
I of 1923,

_*(ag) “advertisement” means the intimation or announcement of any goods,
property, enterfainment, trade, business or profession by means of a slide or
film exhibited by means of cinematographs at a place licensed under the Bom- B-m.
bay Cinemas (Regulation) Act, 1953 or at any other place of entertainment; ﬁ;‘);f

" (aaa) “advertisement tax™ means a tax levied and payable under section 4A;".

6. In section 3 of the principal Act, in sub-section (I}, for clause (), the follow-

ing shall be substituted, namely :-—

“(b) in any other case,—

(D) within the limits of the City of Ahmedabad constituted under the gom.
Bombay Provincial Municipal Corporations Act, 1949 and the cantonment XL}X
of Ahmedabad and within the limits of a municipal borough constituted 1949

under the Gujarat Municipalities Act, 1963, if the payment for admtission — ;.

34 of
" () does not exceed one rupee, 30 per cent of such payment; 196G

(i) exceeds one rupee, but does mot exceed ome rupée and eighty p_aiise.
40 per cent of such payment; .
(m’) exceeds one rupee and eighty paise, but does not exceed two rupees
,and eighty paise, 50 per cent of such payment;
" (i) exceeds two rupees and eighty paise, but does not exoecd three
fupees ‘and sixty paise, 55 per cent of such payment; - o
(v) exceeds three rupees and sixty paise, 60 per cent of such paymenl
- and -
(I]) in any other area, if the payment for admission—
; (i) does not exceed forty paise, 25 per cent of such payment _
-(if) exceeds forty paise, but -does not exceed one- rupee, 30 per cent iof.

- such payment; _
(ii)) exceeds one rupee, but does not exceed one rupee ang smgx palse
35 per cent of such payment;
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.-{iv) exceeds one rupee and sixty paise, but does not exceed two rupees
and sixty paise, 45 per cent of such payment; :

{v) exceeds two rupees and sixty paise but does not exceed three rupees v s
and sixty paise, 55 per cent of such payment; T

(vi) exceeds three rupees and sixty paise, 60 per cent of such payment.”

7. After section 4 of the principal Act, the following sections shall be inserted, Insertion '

namely :— _ of new

gections
4A and 4B
in Bom. I
of 1823,

-

“4A. (I) There shall be levied and paid to the State Government an adver- Lovy of
tisement tax on evety advertisement exhibited at an entertainment at the rates feﬁﬂ‘::‘;'
speuﬁed in the Table below :

Provided shat the State Government may, by general or spec:al order, c‘{empt
_any advertisement or class of advertisements from the operation of this section.

TABLE
Sr. Description of advertisement  Rate with reference to the arca in whioh the pluee of
No. * the entertainment ir situate
: Area A _Bl_at_a
1 2 3 : 4
1, Siides {1) .area within the lumta ofa ‘-Hcventvhvepa;sepgnhdoper

¢ity constituted under the dey subject té a e ximum of
Bombay Provincial Muni- fificen "rupees per slide per
cipal Corporations Act, 1949 wmonth. = . .

ot the hmits of & munici. o

pal borough constituted - N

under the Gujarat Muni.

cipalitiea Act, 1863,

. (%) eny other ures . _Fifty psire per slidoper ...
. day subject to a ‘naXimum. :
of twelve rupees perwlide ... . .

per month.
2. Trailers of films any ares One ropee  per dsy per
trailer,
8. Films other than trailers. .
{8} not exceeding 30 met. any area One rupee per day per film.
res in length
(b) exceeding 30 metresin any area One rupee end {ifty paise per
length day per film,

(2) The advertisement tax shall be paid in the prescribed manner by the
proprietor to the State Government.

4B. (I) The proprietor shall, at such time and in such manner and to such Procedure
officer, as may be prescribed, submit a return stating the total number of adver- for_Feyment

of adrertisec-
tisements exhibited at an entertainment and: shall st :the preseribed time pay (o mont tax to
such officer the amount of tax for that entertainment, m‘:;‘;’_“““m'

(2} The proprietor shall maintain such records, in such manner and in such
form, as may be prescnbed »



s Quy. Govr. GAZ., EX,, DEGEMBER 8, 1905/AGRAHAYANA 16, 1887 Parz IV ™~

Insertion 8. “After section 5 of the principal Act, the following section shall be inserted,

of new

seotion namely : —

5-1A in

Bom. I of

1028.

Punish- “5-1A. It the proprictor exhibits any advertisement in contravention of -
l;‘;‘:’l‘_tor:l‘;" the provisions of section 4A or fails without sufficient cause to submit any

liange of feturn as required by section 4B, then without prejudice to the recovery of any

Sogkion o, tax that may be due from him, he shall, on conviction, be punished with fine
S which may extend to five hundred rupees”.

Amendment 9, In section 7 of the pr'incipal Act—

of seotion .
7 of Bom. :
T of 1028, (1) in sub-section (I), after the words “entertainments duty” the words “and
advertisement tax” shall be inserted; '
- »
(2) in sub-section (2), after clause (#), the following clanses shall be inserted,

namely :— . ’

“(h-1) for prescribing the time at' which and the manner in which and the
officer to whom the payment- of advertisement tax shall be made by the pro-
prietor;

(h-2) for prescribing, the time at which and the manner i which and the
officer to whom the return shall' be submitted; :

(b-3) for prescribing the records, and the form and the maaner in which
such records shall be kept by a proprietor.”

Amendment 10, In section 9 of the ‘principal Act, after the words “entertainments duty”

of section- wotds *or i v 11 inseried.
3; '}%gm' 1 the wotds *‘or advertisement tax ghall be grte

o " FRINTED AT Ti8 GOVERNMENT CENTRAL PRESS, AHMEDABAD
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